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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, WESTERN
ZONE BENCH, PUNE, AT PUNE

ORIGINAL APPLICATION NO. 220F 2023

Amol Abhimanyu Shinde and Ors. ...Applicants
V/s
Maharashtra Pollution Control Board and Ors.

...Respondents

AFFIDAVIT IN REPLY

I, Sanjay Jijaba Thorat, Age: 58 years, Occupation: Business, R/at: S. No.
122/2, 123/2A at Pimpalgaon Road, at post Manchar, Taluka: Ambegaon,
Dist: Pune 410503, the authorized person for Akash Dairy Farm i.e.

Respondent No. 8, state on solemn affirmation as under:
1. I state that the contents of the present Application are false, frivolous,
baseless, and are not admitted by this Respondent.
2. I state that the pleadings of the Applicants are as vague as possible. I
state that, the Applicants have inter alia failed, avoided, and neglected
to plead material particulars and details regarding the allegations

levelled against this Respondent. Therefore, no reliefs on the basis

thereof can be considered let alone granted.

146
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3. I state that the pleadings made by the Applicants are contradictory,
inconsistent, and self-destructive. In the circumstances, the Applicants
are not entitled to any relief. Hence, the application is liable to be

dismissed with costs.

4. I state that, the complaints made by the Applicants are neither true nor
correct and by no stretch of the imagination the said complaints can be
considered.

5. The contentions and defences in the present Affidavit in reply are stated
and taken without prejudice to each other.

6. 1 state that the contents of paragraph No. 3 of the Application are
neither true nor correct, and the same are denied. I deny that the
Applicants are the residents of the area as alleged. I deny that there
is any area under environmental and/ or ecological degradation due
the industrial operation and/ or activity of this Respondent. I deny
that the industrial operation and/ or activity of this Respondent for
milk collection, milk chilling, processing, treatment, packaging
various milk food production in the name and style “Akash Diary &

Rheansh Foods” is illegal as alleged or otherwise. I deny that the
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5.

violation of any provision of law let alone grossly.

7. 1 state that the contents of paragraph No. 4 of the Application are
neither true nor correct, and the same are denied. I deny that any of
the acts of the Respondent No. 8 - PP are in alleged violation of any
provision of law let alone to its brim. I deny that any of the alleged
acts of the Respondent No. 8 - PP are in alleged violation of any
provision of law much less with the aid of the officer of any
government authority that too appointed for the protection of
environment and/ or interest of public at large. I deny that there is no
violation whatsoever caused by the Respondent Nos. 8 -PP,
therefore, no question of dealing with stern hands that too a clear or
unambiguous message to the entire community of unapologetic,
maneuvered, mighty and resourceful “PP” and/or the issue of one
such alleged violation let alone gross by the alleged polluters and/or
allegedly turning deaf ears despite bringing it to the notice of
authorities responsible for upholding the law is the reason/basis of
this application does not arise. I deny that there is any reason and/or

basis for the present application.
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8. I state that the contents of paragraph No. 5 of the Application are
neither true nor correct, and the same are denied. I deny that, there is
any violatiox_} much less environmental violation by the Respondent
No. 8-PP. Therefore, no question of bringing the same to the notice
of this Hon’ble Tribunal by way of this application for further
investigation and/or strongest action against the Respondent Nos. &
does not arise. I also state that, there is no illegality which is to be
prevented. I deny that, the government machinery in any of offices is
trying to help and/or to facilitate the PP. I deny that, the government
machinery in any of offices is trying to help and/or to facilitate the
PP to violate any law let alone left, right and centre in any manner
whatsoever. I deny that there exists any alleged reason for the
government machineries to help and/or facilitate the PP.

9. [ state that the contents of paragraph No. 6 of the Application are
neither true nor correct, and the same are denied. I deny that, there is
any reason for the Applicants to be aggrieved and/or dissatisfied on
any count. I deny that, there is any non-action or undue involvement

of environment protection authorities that too for protecting the

project proponents.
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10.1 state that the contents of paragraph No. 7a of the Application are
neither true nor correct, and the same are denied. I deny that, the
Respondent Nos. 8 is carrying any illegal industrial operation. I deny
that, there is any question much less substantial relating to
implementation of the environment protection and/or improvement
enactment.

11.I state that the contents :)f paragraph No. 7b and 7c of the
Application are neither true nor correct, and the same are denied. I
deny that, the PP has ever done any illegal activity. I deny that, the
operation and/or activity of PP’s industry are illegal. I deny that,
there is any damage caused to the environment and/or ecology. Since
there is no damage caused to the environment and/or ecology the PP
are not responsible for any damages and/or no damage can be
imposed on PP. I deny that, the PP is the profit-makingentities at the
cost of mother nature.

12.1 state that the contents of paragraph No. 8hto 8jof the Application
are neither true nor correct, and the same are denied.I deny that,
there is any noise pollution due to the vehicle movement and/or

waste water pollution and/or plastic bags pollution as alleged. I deny

that, the complaint made by the Applicant No. 1 on 21/09/2021 was
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allegedly ignored by the Respondent No. 4 for any alleged reason.l
deny that, the complaint made by the Applicant No. 1 dated
21/09/2021 forwarded to the Respondent No. 7on 23/09/2021 was
allegedly by tt;e Respondent No. 7 for any alleged reason. I deny
that, the complaint made by the Applicant No. 1 and other alleged
residentdated05/09/2022 was allegedly ignored by the Respondent

No. 4 for any alleged reason.

13.1 state that the contents of paragraph No. 8k of the Application are
neither true nor correct, and the same are denied. I deny that, there is
any air pollution and/or water pollution caused by this Respondent. I
deny, there is any discharge of chemical waste water to the natural
water course much less thereby percolating into the open wells in the
area or impacting the human beings or domestic animals. I deny
that, Respondent No. 4 ignored the complaint dated 11/10/2022 for
any alleged reason.

14.1 state that the contents of paragraph No. 8l of the Application are
neither true nor correct, and the same are denied. I deny that,
Respondent No. 1 ignored the complaint dated 23/12/2022 for any

alleged reason. I deny that, any activity of this Respondent has
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\fj&sed/causes any water pollution and/or noise pollution much less

) F\\\o’ due to the boiler as alleged or otherwise.

15.1 state that the contents of paragraph No. 8m of the Application are
neither true nor correct, and the same are denied. I deny that, the
Applicant No. 1 in presence of other Applicants/residents taken the
decibel reading in his cell phone at 9:25pm for the noise from boiler
operations and other instrument operations anywhere which shows
average of 82 dB much less at the back side of the project as alleged
or otherwise.

16.1 state that the contents of paragraph No. 8n of the Application are
neither true nor correct, and the same are denied. I deny that, that
there is any illegal construction at the site much less in the side
margin at the unit of this Respondentlet alone of the boiler and/or

chimney.

17.1 state that the contents of paragraph No. 80 of the Application are

neither true nor correct, and the same are denied.I deny that, any
threat let alone threat to life was ever given by any of the partner of
the Respondent No. 8. I deny that, that there is any illegal operation

activity in the units of the PP and/or there is any pollution caused by

the PP.

152
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18.1 state that the contents of paragraph No. 8p of the Application are
neither true nor correct, and the same are denied. 1 deny that,
Respondent No. 1 ignored the reminder dated 27/01/2023 for any
alleged reason. I deny that, any activity of this Respondent has
caused/causes any water pollution and/or noise pollution much less
due to the boiler as alleged or otherwise. I say that, the STP is not
required to be installed by this Respondent.

19.1 state that the contents of paragraph Nos. 9A and 9Bof the
Application are neither true nor correct, and the same are denied. I
deny that, there exists any ground for filing the present proceedings.
I deny that, this Respondent is operating its industry/plant in illegal
manner. | deny that, the installation of one (1) boiler with wood as
fuel is illegal. I deny that, the boiler in frequent operation causes air
pollution due to the smoke and/or noise pollution. I deny that, the
operation of the boiler is without obtaining necessary consent and/or
without installation of requisite air pollution control devices.

20.1 state that the contents of paragraph Nos. 9C and 9Dof the
Application are neither true nor correct, and the same are denied. I
deny that, the there exist two(2) DG sets of having capacity more

than 500 KVA. I deny that, the installation of DG set has caused/is
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F f¢ sets is without obtaining necessary consent or without installation of
requisite air pollution control devices. [ deny that, there is any
discharge of waste water to the natural water body or sewer line of
the local authority much less without scientific treatment. I deny
that, there is no installation of requisite water pollution control
devices i.e. STP, ETP in the plant. I state that, this Respondent has
already installed ETP having capacity of 50 KLD and the same is in
operation. The photographs and design details are annexed as
Annexure | . Therefore, also the said contention of the

Applicants cannot be considered.I state that, only one DG set having
capacity of 125 KVA has been installed.

21.1 state that the contents of paragraph Nos. 9E and O9Fof the
Application are neither true nor correct, and the same are denied.l
deny that, this Respondent is extracting ground water from any open
well situated anywhere let alone at their farm land. I deny that, this
Respondent has undertaken any illegal operation let alone in full
swing, therefore, no question of causing substantial or irreparable
damage to the environment or ecology arises. I deny that, there is no

action taken on the complaints of the Applicant as alleged. I deny
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that, there is any collusion between Respondent No. 3, 4, &, 9,
therefore, no question of they being liable any action let alone
alleged environment damage and/or degradation that too equally
responsible arises. I say that, this Respondent uses water supplied by
the Nagar Panchayat, Manchar and also supplied by tankers.

22.1 state that the contents of paragraph Nos. 9G to 9Lof the
Application are neither true nor correct, and the_same are denied.I
deny that, this Respondent has not installed rain water harvesting
system and/or solar system for energy conservation as per norms. I
say that, the construction at the site is still is going on. I further say
that, this Respondent will install the necessary rain water harvesting
system and solar system for energy conservation in due course of the
construction. I deny that, there is no marginal space available at the
project site. I deny that, there is illegal construction carried out at the
marginal space. I deny that, there is no access road for loading,
unloading of the material and transfer of milk and its food products.
I deny that, this Respondent’s vehicle is creating dust, noise and air
pollution in the residential area as alleged. I state that, this
Respondent has installed necessary fire-fighting mechanism as

contemplated by law. I further state, the solar system and/or water
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" i’(h‘éu'vesting system are not mandatory. I deny that, there is milk

i collection of 40000 litres. Therefore, the said contentions are devoid
of any merits and hence cannot be considered.l say that, this
Respondent has planted trees in premises. Copies of photographs are
annexed herewith as Annexure I

23.1 state that the contents of paragraph Nos. 9M to 9Pof the
Application are neither true nor correct, and the same are denied. I
deny that, this Respondent is directly discharging any waste water
let alone more than 50000 litres per day to the natural water body as
well as sewer line without any specific treatment. I deny that, this
Respondent has caused any damage to the environment and/or
ecology let alone more than Rs. 5 crore for any of the activities of
this Respondent. I deny the there is any violation let alone blatant.
Therefore, no question of the failure or neglect of SDO and MPCB
to take actionagainst this Respondent arises. I deny that, the
complaints made to the SDO and MPCB are well in advance and/or
following due process of law.

24.1 state that the contents of paragraph Nos. 9Q to 9T of the

Application are neither true nor correct, and the same are denied. |

deny that, there is no enmity or bitternessbetween the Applicant and

156
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the Respondent at personal level. I deny that, this Respondent has
committed has violation of any Water (P&CP) Act, 1974, Air
(P&CP) Act, 1981, Hazardous (M & HT) Rules much less
intentionally. I deny that, this Respondent is liable to pay the
environmental compensation under any law or principle let alone
principle of sustainable development and/or precautionary principles
and/or polluters pay principle and/or environmental compensation
for restitution and/or restoration of area allegedly damaged by this
Respondent. I deny that, the Applicants have made out any case that
too prima facie. I deny that, there will be unbridle and/or
uncontrollable situation if stay is not granted. I deny that, PP is
carrying any illegal activity. I deny that, the Applicant/s have any
right to crave leave of this NGT to amend/add/delete the pleadings
much less as and when required.

25.1 state that the contents of paragraph Nos. 9U and 9X of the
Application are neither true nor correct, and the same are denied. I
deny that, the Applicants are the residents of the area as alleged. 1
deny that, the Applicants are suffering from the pollution and day to
day alleged illegal operations of this Respondent. I deny that, the

original Applicants have any locus to file the present proceedings. I
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> éeny that, there is any cause of action for the present Application. 1

deny that the cause action for the present Application ever arose let
alone on 13/10/2020. I deny that, the alleged cause of action again
arose in the month of September 2022. I deny that, the present
Application is within limitation.

26.1 state that the co;ltents of paragraph No. 10 of the Application are
neither true nor correct, and the same are denied. I deny that, the
application for interim relief can be considered.

27.1 state that, milk and milk products are treated as essential
commodities under the Essential Commodities Act, 1955. I state
that, this Respondent has been carrying out its operation since 2000.
[ say that, initially this Respondent was only involved in the
business of milk collection, distribution and chilling. Subsequently,
this Respondent expanded its operations to pasteurizing of milk.

28.1 state that, to this date around 2000 farmersbring about 20000 litres
of milk daily which is collected and processed by this Respondent. I
say that, approximately 12 tempo are used for mobilizing the said
collected milk to various cities like Mumbai, Pune and Belgaum.I
say that, our village i.e. Manchar comes under Industrially backward

area. In the said area there is no source of income to most of the
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people except agriculture. Around 30 persons are full time employed
with this Respondent. I say that, this Respondent has created huge
employment in the vicinity directly and indirectly.

29.1 state that, this Respondent has procured food and drug
license,Udyam aadhar. I state that, there exist various government
resolutions whereby burning of certain class of woods as fuel is
permitted and this Respondent also uses brickettes as fuel which is
also permissible as per gbvemment norms. [ state that, this
Respondent procures and uses the aforesaid permissible class of
wood only as fuel for boiler in addition to the said brickettes. I state
that, this Respondent has identified and provided separate covered
area for storing the boiler ash and the same is being maintained
regularly. The ash is further used for agricultural fertilizer and same
is provided to the farmers in the vicinity. Therefore, the contention
of the Applicants cannot be considered. The water used after
processing the milk is used for agricultural purposes by this
Respo"hdent as well neighbouring farmers. I further say that, till date
ino farmer has éomplained about the said water was/is poiluted.

30:1 state that, it is béninént to note that, th‘ére exist personal litigations

and disagreements between the Applicant No. | and the partner of
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Cthis Respondent.] further state that, by way of present Application
the Applicant No. 1 is trying to settle personal scores with the

partner ofthis Respondent. The relevant copies the said litigation are

hereto annexed as Annexure ] .

31.I state that, due to covid-19 pandemic situation this Respondent

could not obtain the consent to operate. I further state that, this

Respondent however, has applied for renewal of consent to operate

and the application is in process. A copy of the said application is
v

hereto annexed as Annexure

32.In the circumstances, the present Application deserves to be

dismissed with exemplary costs.

o ‘ Whatever stated hereinabove is true and correct to the best of my
)
@ : .
ﬁg/! & knowledge, information and belief and in witness whereof I have affirmed
N3 2
9 . the same on 15 Day of May, 2023 at ;
o
% 3 ; RE ME
L N BE
a2 " X S
.
24 8 1SMAYZ08  sHaiK HARUN YASIN Affiant
ADVOCATE & NOTARY
GOVT. OF INDIA
48, Mitha Nagar. KondhwaKd , Pune - 48 Qa(

g e Affiant
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Print : Udyam Registration Certificate https://udyamregistration.gov.in/PrintApplication.aspx?fudrn=FmhB70...

==
W, Y ot gean 0
MSCRO, SAALL & MEDRM ENTERFRISES

HITd AR
Government of India

¥, 7Y T AT ST WA
Mmistry of Micro, Small and Medium Enterprises

UDYAM
REGISTRATION CERTIFICATE

Our small hands to

of 2

TYPE OF ENTERPRISE SMALL MANUFACTURING
UDYAM REGISTRATION NUMBER UDYAM-MH-26-0068681
NAME OF ENTERPRISE M/S AKASH DAIRY FARM
SOCIAL CATEGORY OF
ENTREPRENEUR Sl
ME S$No. Units Name
N OF UNITS | M/S. AKASH DAIRY FARM
Flat/Duor/Bluck Nu. [ AT POST MANCHAR Name of Premises/ Building | AKASH DAIRY
Village/Town MANCHAR Block 1
DFFIE;:'::E ;’;‘;‘;:ESS OF Read/Strect/Lane | PIMPALGAON ROAD TAL AMBEGAON |City PUNE |
State MAHARASHTRA District PUNE , Pin 410503
Mubile 9921952051 Email: tambulimayur2015@ gmail.com
DATE OF INCORPORATION/
REGISTRATION OF ENTERPRISE A
DATE OF COMMENCEMENT OF
PRODUCTION/BUSINESS o
SNu. NIC 2 Digit NIC 4 Digit NIC § Digit Activity
1 10 - Manufacture of 1050 - Manufacture of | 10501 - Manufacture of pasteurised milk whethe Manufacturin
C NAsTsllglNCAAl_'r:gg%sg:EYs fuod products dairy producis nol in bottles/ pul,l.:mr pu:s cte. (plain or :'In:n::dj e
LA ) 1 |31-0ther 3290 - Other 32909 - Manufacture of other articles n.e.c. Manufacturing
manufscturing manufacluring n.e.c.

DATE OF UDYAM REGISTRATION

23/01/2021

Disclaimer: This is computer generated statement, no signature required.
Printed from https://udyamregistration.gov.in

For any assistance, you may contact:

PUNE
MUMBAI

1.DIC
2. MSME-DI

28/01/2021, 12:21 PM
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https://udyamregistra lion.gov.ianrintApplication. aspx?fudrn=FmhB7

Print : Udyam Registration Certificate

23!'0]1’202], 12:2] pMm
of 2
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[' J Form C
e o Government of Maharashtra
Ssa Food And Drug Administration
. Food Safety and Standards Authority of India : L
e License under FSS Act, 2006 P AARRBITA
OO0

License Number: 11521038000596

1. Name & Registered Office address of M/S. AKASH DAIRY FARM
Licensee: AT POST MANCHAR PIMPALGAON ROAD

MANCHAR, Pune Rural, Maharashtra-410503

AT POST MANCHAR PIMPALGAON ROAD
MANCHAR, Junnar & Ambegaon, Pune,
Maharashtra-410503

2. Address of Authorized Premises:

Manufacturer - Dairy units

3. Kind of Business:
Manufacturer - General Manufacturing

4, Dairy Business Details: No

5. (Category of License: State License

This license is granted under and is subject to the provisions of FSS Act, 2006 all of which must be complied with by the

licensee.

Place: Pune Designated Officer

Issued On: 05-06-2022 (Modified License)
Valid Upto: 20-06-2026 (For details, refer Annexure)

Annexures:

1. Product Annexure

2. Validity Annexure

3. Non-Form C Annexure
4. Conditions Of License

Note:

1. Application for renewal of L

You can file application for
Compliance system(https://foscos fssai.gov.in

for any clarification.

icense can be filed as early as 180 days prior to expiry date of License.
renewal or modification of License by login into FSSAI's Food Safety
) with your user id and password or call us at 1800112100

2. This License is only to commence or carry on food businesses and not for any other purpose.

3. This is computer generated license and doesn't require any signature or stamp by authority.

Page 1 of 7
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License Number:

187

Product Annexure

Form C

License under FSS Act, 2006

11521038000596

Government of Maharashtra
Food And Drug Administration
Food Safety and Standards Authority of India

Kind Of Business: Manufacturer - Dairy units

FDA MAHARASHIRA

Location and installed capacity of Milk Chilling Centers (MCC) / Bulk Milk Cooling Centers (BMCs)/ Milk
Processing Unit/ Milk Packaging Unit/Milk Collection Center in litres owned or managed by the applicant:

175-

SENo.|.Name of MCC/* | Address ~ .| State - "= ‘District - | Postal Pin- | Installed Capacity (in
fe 1 e e e e B

1 Milk Processing | AT POST Maharashtra | Pune 410503 25000

Unit MANCHAR Rural
Average Quantity of milk per day to be used/handle (in litres) :
(A) In Lean Season : -
(B) In Flush Season : -
Milk products to be manufactured and their manufacturing capacity:
Production Capacity (Tonnes / Year): 24

‘sL.No. Food Category - | sub-Food Category Product Kindof =

R TR : . Business 1

1 01 - Dairy products and 01.7 - Dairy-based desserts Shrikhand Manufacturer -
analogues, excluding [01.7] Dairy units
products of food category
2.0

2 01 - Dairy products and 01.7 - Dairy-based desserts Flavoured Manufacturer -
analogues, excluding Yoghurt [01.7] | Dairy units
products of food category
2.0

3 01 - Dairy products and 01.2 - Fermented and renneted Chakka Manufacturer -
analogues, excluding milk products (plain), excluding [01.2.1] Dairy units
products of food category | food category (dairy-based
2.0 drinks)

4 01 - Dairy products and 01.2 - Fermented and renneted Fermented Manufacturer -
analogues, excluding milk products (plain), excluding [ Milk [01.2.1] | Dairy units
products of food category | food category (dairy-based

| [20 drinks)

Kind Of Business: Manufacturer - General Manufacturing

Production Capacity(MT / Day): 1

SI.No.

Food Category

'Sub-Food Category

Product

Kind of Business

Page 2 of 7
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SiNo.|. Food Category | SubFood Category | | Product |  Kindof Business
03 - Edible ices, including 03 - Edible ices, Ice Lollies or Manufacturer - General
sherbet and sorbe including sorbet (ice Edible Ices [03.0] Manufacturing
candy)

Page 3 of 7
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Validation And Renewal Annexure

Form C

Government of Maharashtra
Food And Drug Administration
Food Safety and Standards Authority of India

License under FSS Act, 2006

177

/)
drdA,

FDA MAHARASHTRA

License Number: 11521038000596
Validity Upto Issued On ‘Fee Paid -  Type - Issuing
w1 : : fi Bl gt Authority
21-06-2021 20-06-2026 21-06-2021 25000 INR New State Licensing
Authority
21-06-2021 20-06-2026 05-06-2022 1000 INR Modification | State Licensing
Authority J
Suspension History
N/A

Current Status of License: License Issued

Note:

1. Application for renewal of License can be filed as early as 180 days prior to expiry date of License.
You can file application for renewal or modification of License by login into FSSAI's Food Safety
Compliance System(https://foscos.fssai.gov.in) with your user id and password or call us at 1800112100

for any clarification.

2. The Application for renewal of license shall be submitted 30 days prior to the expiry date mentioned
above after which Rs. 100 per day will be charged up to the date of expiry.

3. Modification* (if any) denotes the change in the Authority. Issuing Authority mentioned along with
Modification* is the Jurisdictional Authority with effect from the date of issuance of modified

license,

Page 4 of 7
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Non-Form C Annexure

{' J Government of Maharashtra

5 Food And Drug Administration
1 Food Safety and Standards Authority of India
SS g License under FSS Act, 2006 _
B i FDA MAHARASHIRA
License Number: 11521038000596

Person in charge of operations ' ' ki
Name: AKASH SANJAY THORAT 3 Qualification: B.SC
Contact No: N/A Mobile No: 9960027140
Email-1D: akashdairy@gmail.com
Address ; S.N.123/2 At Post Manchar Pimpalgaon road
State: Maharashtra District: Pune Rural
Pin Code: 410503 Photo Id Card: Pan Card
Photo Id No: AQPPT4232N Photo Id Expiry Date: N/A

FoSTaC No:" Not Provided

PR G o o FAate e SR i T B AR T E L L 3 P ot B B G O (O S A e L S p
Person responsible for complying with conditions of license(The person must be same as mentioned.

_in Form IX; as per FSS Regulations, 2011) =~~~ o g

Name: SANJAY JIJABA THORAT Qualification: B.COM
Contact No:  N/A Mobile No: 9975567847
Email-ID: akashdairy@gmail.com
Address : At Post Manchar Pimpalgaon Road Manchar
State: Maharashtra District: Pune Rural
Pin Code: 410503 Photo Id Card: Pan Card
Photo Id No: ADWPT8790K Photo Id Expiry Date: N/A

Place: Pune Designated Officer

Issued On: 05-06-2022 (Modified License)

Note: Any change in above details shall be immediately communicated to authorities. You can apply
for modification of license for updation of details without any cost through Food Safety Compliance

System (https://foscos fssai.gov.in)

Page 5 of 7
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R.C.5.No.192/2021, Exh.05 & 37

MHPU?240014332021
zl'Rl= Reg. Civil Suit No.192/2021
- _,.%;l;ra Kishor Karale and others
A Ty V/s
e | .
e [N Sanjay Thorat and others.

COMMON ORDER BELOW EXH.NO. 05 and 37
(Passed on 18/01/2023)

The plaintiffs have filed the present application
under Order XXXIX Rule 1 and 2 of The Code of Civil Procedure,
1908 (for Short 'C.RC.) at Exh. 5 for temporary injunction
restraining defendant No.1 from causing obstruction to their

possession and defendant no.11 has filed the application at exh.37

“Ninder order XXXIX and sec.151 of CPC for temporary injunction

straining defendant no.1 from carrying out illegal construction

' : ; ? ;
/’ in suit property and to create third party interest in suit property.

/

2) It is the casé of plaintiffs that the non-agricultural land

Survey No.122/4 (Old S.No.94/4) admeasuring H.R. 0.48,

situated at village Mouje Manchar, Taluka Ambegaon, District

Pune, is the subject matter of suit property.

3) It is contended that, the suit property was originally
purchased by Abhimanyu B. Shinde, Vasant S. Karale, Sou.Malubai
V. Karale, Vijaykumar V. Valase, Rajaram G. Laygude, Shantaram V.
Valase, Prabhu B. Nikam, Lilawati Prabhu Nikam and Pruthwiraj
S. Thorat from Govinda S. Bankhele, Ganpat Kh. Bankhele and
Baburao Kh. Bankhele by registered Sale deed bearing No.

430/1988 and their names were entered to the 7/12 extract vide

mutation entry No.16939.

190
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2 R.C.5.No.192/2021, Exh.5 & 37

4) It is also contended that, the said 9 owners have filed
application for converting the said property for non-agricultural use
and as per order dated 21/04/1992 said property has been converted
into non-agricultural and accordingly 720 sq.mtr. area has been kept
as amenity space and 480 sq.mtr. area is kept as open space.
Thereafter, in the year 1994 out of the total property H00.03R area is
sold by the said owners to defendant No.1 by registered sale deed
bearing No.7/1994. Thereafter, defendant no.1 has sold 200 sq. mtrs.
area to Nandkishor Pohakar and remaining area H00.01 R is sold to

Sanjay B. Shinde.

5) It is also contended that, one of the property hold =L X

Rajaram Laygude has sold 304 sq. mtrs. area by registered sale dee

to defendant no.2. Actually at the time of sanctioning of \%-.., fsq

non-agriculture use of S.No.122/4, as per the plan plot nos.1 to 8
were having area 290 sq. mtr. each and plot no.9 was having area
304 sq. mtr. However, while executing sale deed Laygude has
mentioned about sale of plot no.4. Actually, plot no.4 was come to

the share of plaintiff no.2. But, the defendant no.2 has illegally for

his self-gain(benefit) purchased the said plot.

6) It is also contended that, till 1992-93 the names of the
said owners were recorded to the 7/12 extract of Serve no. 122/4 for
the area admeasuring H.R.00.48 which was continuously till 1996-
97. However, in the year 2015-16, without giving any information to
the said owners of property or without giving any opportunity for
submitting their say, S.No0.122/4 was divided into two parts i.e.,
S.No.122/4/A, admeasuring area H.R.00.16 and S.No.122/4/B,

_-—'- ; ol
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3 R.C.5 No.192/2021, Exh.5 & 17

admeasuring area H.R.00.32. This fact was not disclosed to the said
owners. But, it came to the knowledge of plaintiff no.2 in December

2020 when he took 7/12 extract of S. No. 122/4.

7) It is also contended that, defendant No. 2 has owned and
possessed the plot having area 304 sq. mtr. But he has executed sale
deed of area admeasuring 304 sq. mtr. and area admeasuring 160
sq.mtr. to defendant No. 1. As such, the defendant no.2 has illegally
tried to create ownership rights of defendant no.l1 by selling the
more area unauthorizedly of which he has no right to sale. He has
also transferred the area from amenity space by said alleged sale

deed. Defendant No.2 has also illegally executed correction deed in

7
.~ favor of defendant no.1.

50
ﬁ_l_
&

/ﬂ) On 07/09/2020, defendant no.3 has sold out an area of

. / 290 sq.mtr. from S.N0.122/4B and area 160 sq.mtrs. from
. S.N0.122/4A to the defendant no.1 on the basis of bogus and hollow
entry in 7/12 extracts. Though, defendant no.3 is having possession
of only 290 sq.mtr. area, he has illegally transferred more area by the
said bogus sale deed. Thereafter, when the fact of illegal division of
survey number came to the knowledge of plaintiff then the said
illegal 7/12 extracts have been cancelled by Talathi and he prepared
7/12 extract as per original survey number and made it permanent.
As the said hollow and illegal 7/12 extracts have been closed, the

transactions made on the basis of said 7/12 extract also have been

cancelled.

9 Plaintiffs have further contended that defendant No.3 has

decided to sell plot no.6 having area 290 sq.mtrs. from S.No.122/4
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and after discussion in between defendant no.11 and defendant no.3,
he agreed to sell the said property to defendant no.11 and
accordingly, he executed registered agreement to sell. In the said
agreement, it has been mentioned that the earlier sale deed bearing
No0.1841/2020 is executed wrongly in favour of defendant No. 1 and
he is going to cancel the said deed. Defendant no.11 has time to
time paid total amount of Rs.15,00,000/- to defendant no.3 as an
consideration of said land. The defendant no.3 has also cxecuted
registered irrevocable power of attorney in favor of defendant no.11
for the plot no.6 having area 290 sq. mts. bearing registration no.
186372021 and thereby defendant no.11 has got every right
regarding the said property. The defendant no.3 has executed
registered sale deed in favor of defendant no.11 for plot no.6 havinj

area 290 sq. mts. bearing registration no. 2050/2021. The defenda

no.3 has given possession receipt to defendant no.11 on 25/05/2021“\.‘“ :

and thereby handed over actual possession of the said property.

Therefore, defendant no.3 is not having any right over the said
property.

10) It is further contended that on the basis of alleged illegal
sale deed defendant no.l is trying to encroach upon the amenity
space and open space and thereby grab the suit property. Actually,
said amenity space and open space is kept for facility of all the
co-owners and if defendant succeeds to obstruct the plaintiffs by
making encroachment then there will be breach of order of Sub

Divisional Officer, Khed and which will affect the right of plaintiffs.

11) It is also contended that, on the above situation the

defendant no.1 and defendant no.3 with collusion in between them

193
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5 RCSNo192/2021, Exh.5 & 37

and without any right in the said land and on the basis of hollow
documents and with an intention to avoid the rights of plaintiff and
defendant nos.4 to 11 have executed the said correction deed on
21/06/2021. It is further contended that the defendant no.1 is
obstructing to the plaintiffs peaceful possession in the suit property
on the basis of illegal document. Defendant no.1 has illegally closed

the road in the suit property by keeping stones, etc. If the

defendants succeed in their motive to take possession of suit property
on the basis of illegal documents it will cause irreparable loss to the
plaintiff. Therefore, plaintiffs are praying for the injunction against
defendant no.1 to 3 from obstructing their peaceful possession in suit

property by them or through their agents of the plaintiff in the suit
\ property.

'11,2) Per contra, defendant No.1 appeared and filed written
ﬁtatement and say at exh.19. The defendant no.1 has opposed the
5. F contentions in the suit and in application. The defendant no.l

contended that boundaries of the suit property are not true. Cause

of action and valuation of the suit are not true. Hence, prayed for

dismissal/rejection of the suit with costs.

13) He further contended that, he has purchased the non-
agricultural land from S.No. 122/4/B adm. H.R.00.02.9 from the
defendant no.3 on 07/09/2020 for an amount of Rs.11,55,000/-
(Rupees Eleven Lakhs Fifty Five thousand only). He has also
purchased the admeasuring H.R.00.03.4 land from S.No. 122/4/B
from the defendant no.2 on 07/09/2020 for an amount of
Rs.11,50,000/- (Rupees Eleven Lakhs Fifty thousand only). It is also

contended that, after construction of the bungalows by the
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purchasers in the suit property, there is no space remained as
amenity space or for road. Defendant no.3 has handed over the
actual possession of said property on the day of sale deed to the
defendant no.1. Defendant no.2 and 3 have cxccuted the sale deed of
said property by mentioning S.No.122/4A and 122/4B but thereafter
Talathi has prepared the consolidated 7/12 .extract of said Survey
number in to S.No. 122/4. Accordingly, to avoid technical problem
defendant no. 2 and 3 have executed registeredlcorrection deed

bearing n0.2508/2021 and 2509/2021.

14) Defendant no.1 has further contended that he is become .

owner of suit property as per registered sale deed. But defendant
no.11 has cheated to defendant no.3 and thereby executed registered
Power of Attorney from defendant no.3. bearing no. 1836/2021. On
same day, defendant no.11 has fraudulently executed the registered
sale deed of said property bearing registration no.2050/2021 in his
favour on the basis of said Power of Attorney. Thereafter, defendant
no.1 has taken objection to mutation entry no. 7160 and accordingly
Circle Officer rejected the said mutation entry by an order dated
23.08.2021. Defendant no.1 has further contended that the plaintiffs
have filed this suit only with an intent to grab the property
purchased by him. Also, no road is in existence in suit property.

Hence, he prayed to reject the suit.

15) Defendant no.2 and 3 have filed their written statement at
exh. 55 and 57 and thereby reiterate the contents of written
statement of defendant no.1. Defendant no.2 has contended that he
has executed the sale deed of said land in favour of defendant no.1.

Plaintiffs have completed the construction over the plot which was

195
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come to their share. Till today plaintiff no.2 has never taken
objection to the sale deed bearing registration no. 1259/1994
executed by Rajaram Laygude in favour of defendant no. 2.

Therefore, he prayed to reject the suit.

16) Defendant no.3 contended that he has deposed in his
statement recorded before Circle officer that he has executed the sale
deed in favor of defendant no.1. He has also executed the correction
deed in favor of defendant no.1 relating to said sale deed to avoid
technical problem. Defendant no.3 has further contended that he
had executed the agreement for sell in favour of defendant no.11 but
@;?f-';, at that time he told to defendant no.11 that he has executed sale

1 ‘:deed of said property in favour of defendant no.1 therefore he has to

wait till the decision about the sale deed executed in favor of
defendant no.1. But without giving any intimation to him defendant
no.11 has executed the said document in his favour. Though
defendant no.11 was having knowledge regarding the sale deed
executed by defendant no.3 in favor of defendant no.1, he has
executed said sale deed in his favor on the basis of Power of Attorney

with an intent to grab property. Therefore, he prayed for rejection of

said application.

17) Defendant no.11 has filed his written statement at exh.65
and reiterates the contents of plaint. He supported to the case of
plaintiff and prayed to allow the prayer of plaintiff regarding fixation
of boundaries of suit property. After filing of the written statement,
he has filed present injunction application Exh. 37 for restraining
defendant no. 1 from creating third party interest in the suit property

and from constructing in the suit property. He contended that during
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the pendency of suit defendant no. 1 has started construction in suit
property thereby trying to obstruct him. He further contended that
defendant no. 3 has executed registered sale deed bearing no.
205072021 of plot no. 5 area admeasuring 290 sq. mtr. in his favour.
Thereafter, defendant no. 3 has given possession of said plot to him.
He further contended that when he obstructed defendant no. 1 from
carrying out construction in plot no. 6, defendant no. 1 has abused
and gave threat to him. Therefore, he has filed présent application

and prayed for restraining defendant no. 1 to create third party

&8

.

e A
4 i
filed his say at Exh. 40 and contended as per his written statement :‘:3 <A

\

: : A
interest and to construct in the suit property. Defendant no. 1 has [

; 2 \ N g
and prayed for reject the application of defendant no. 11. \Zapr }
18) Considering rival submissions, following points arise for

determination of which I have recorded my findings along with

reason as under-

Sr. No. Points Findings
1) |Whether prima-facie case made But |
in favour of plaintiffs and defendant No.
no. 117

2) |Whether plaintiffs and defendant
no. 11 show that balance of No.

convenience lies in their favour?

S S ———

3) Whether plaintifg and defendant

no. 11 prove that irreparable loss

would be caused to them in case of No. /
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-reje-ction of applica;i_oﬁ filed for;' I

4)  What order? Appl_j;ations are |
| | e

'interim relief?

REASONS
ASTOPOINTNO.1TO4: -
19) There is no dispute that suit property was originally

:'%pg'rchased by the 9 persons as mentioned in the plaint. Said land was

: " “onverted in to non-agricultural land by application of said 9 original
55

I

L pidrchasers. It is also not disputed that said original purchaser have
-~ _/%0ld admeasuring H.R.0.03 land to defendant no.1. It is also not
_ disputed that as per sanction plan the plots were issued on the name
of said purchasers by mentioning the area of plot. Now the question

arises as to whether defendant no.2 and 3 has sold out the plot to
defendant no.1 beyond the area which they have possessed as an
owner. Also, the question arises as to whether defendant no.1 is
trying to encroach upon the amenity space by raising construction

and thereby obstructing the possession of plaintiffs in suit property.

The whole controversy revolves around the possession of plots in suit

property and the encroachment upon amenity space in suit property.

20) Plaintiffs have filed revenue record which shows that
plaintiff and defendant nos.2 to 10 and 12 are occupant of their
respective areas of land out of Gat No.122/4. Plaintiffs are relying
on N.A. order and sanctioned plan. On perusal of same it seems that

the total area is denoted as 48 R, total area of 8 Plots i.e., 2626
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sq.mtr., 720 sq.mtr. under amenity space, open space 480 sq.mtr. and
974 sq.mtr. under road. It seems that the said plot is divided into
nine plots and area of each plot is mentioned along with the name of
occupant. Said fact is admitted to both the parties. Even plaintiffs
and contested defendants both have relied upon it. It is the case of
plaintiff that the defendant no.2 and 3 have sold out more area from
plots to defendant no.1 than the area actually owned by them. Also

they claim that, at time of sale transaction between defendant no.l

LR

199

to 3, 7/12 extract of suit property was wrongly divided betwee ;g f‘g\
i ;’; .

S.No.122/4A and 122/4/B. But said mistake was corrected later oh
by the concern Talathi. During the time defendants no. 2 and 3*
executed the sale deed of plots by mentioning the said wrong survey
numbers of suit property. Therefore, said transaction is not valid and
is not binding on them. For this they relied upon the sale deed
executed by defendant no.2 and 3 in favor of defendant no.1. On
perusal of same it seems that the defendant no.2 has executed sale
deed of area admeasuring 304 sq.mtr. from S.No.122/4/B and 160
sq.mtr. from S.No.122/4/A in favour of defendant no.1. Defendant
no.3 has executed sale deed of area admeasuring 290 sq.mtr. from
S.No.122/4/B and 160 sq.mt. from S.No.122/4/A in favor of
defendant no.1. But as per the case of plaintiffs later on defendant
no.2 and 3 have executed correction deeds in favor of defendant no.1
as regards to sale deed executed by them. On perusal of same, it
seems that the defendant no.2 has executed correction deed in favor
of defendant no.1 and thereby made correction and mentioned that
the sale deed executed in favour of defendant no. 1 is for the area

admeasuring 304 sq.mtr. from S.No0.122/4. On perusal of another

4 u - Sl
a{\ s
s, Cie"_

Nw

i

x-]
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correction deed it seems that the defendant no.3 has executed
correction deed in favor of defendant no.l1 and thereby made
correction and mentioned that the sale deed executed in favour of
defendant no. 1 is for the area admeasuring 290 sq.mtr. from
S.No0.122/4. But as per the contention of plaintiffs both the sale
deeds are executed when the 7/12 extract of suit property was
wrongly divided in two survey numbers and defendant no.2 and 3
have executed the sale deed of more area than they owned.

Therefore, on perusal of Map along with N.A. order and the

_correction deed it seems that the defendant no.2 and 3 have

} executed sale deed and by executing correction deed they have sold

out their respective share in suit property.

21) It is also contended by the plaintiffs that defendant no.!1
is taking disadvantage of said sale deed and is trying to encroach
upon the amenity space and open space from suit property and
making obstruction to the possession of plaiulifls. Plaintiffs have also
submitted that even after order of status quo by Sub-Divisional
Officer Ambegaon, defendant no. 1 is illegally carrying out
construction in suit property. In support of these contention, they
have filed the copy of police complaint filed against defendant no. 1,
photographs of construction carried out by defendant no. 1 over suit
property and copy of order passed by Sub-Divisional Officer of
Junnar-Ambegaon in the RTS Appeal No. 305/2021 and 400/2021.
On the other hand, defendant no.l has submitted that he has
purchased the plot admeasuring 290 sq.mtr. from defendant no.3
and plot admeasuring 304 sq.mtr. from defendant no.2. Defendant

no.2 and 3 have also executed correction deed in his favor. Ld.

200
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Advocate on behalf of defendant no. 1 also argued that the status
quo order passed by the Sub-Divisional Officer is only relating to
mutation of revenue entry regarding suit property. Defendant no. 1
has carried out construction in S.No. 122/2 owned by him which is
adjacent to suit property. He has not carried out any construction in
the suit property. In support of his contention, he has filed the sale
deed, correction deed related to said property and also filed

photographs of construction carried out by the plaintiffs and

.r"-

defendants in suit property. On perusal of all the documents filed by / v ;

the plaintiffs and the defendants, it seems that status quo order |

passed by the Sub-Divisional Officer is only relating to mutation ‘of *

revenue entry regarding suit property. Though the plaintiffs have
filed copy of police complaint and other related applications to
Revenue Authority, but on basis of the same, it cannot be inferred
that defendant no. 1 is carrying out construction by making
encroachment upon amenity space and open space in suit property

and thereby trying to obstruct the possession of plaintiffs in suit
property.

22) Moreover, plaintiffs have submitted that the defendant
no.3 has executed sale deed of plot no.6 in favor of defendant no.11
by mentioning that he has cancelled the previous sale transaction
between himself and defendant no.1. Defendant no.3 has also
handed over the possession of said plot to defendant no.11.
Therefore, now defendant no.3 has no any right over said plot. In
support of this contention, he has filed the copy of agreement for

sell, Power of Attorney and the copy of sale deed. On perusal of same

W
\ B

"&..

5@-‘_" i {:;h':‘ -

201

it seems that the defendant no.3 has executed agreement for sell of /
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his plot no.6. He has also executed Power of Attorney in favor of
defendant no.11 in relation o transaction of plot no.6. Also, it seems
that on basis of said POA defendant no.11 has executed sale deed of
plot no.6 in favour of himself. On the other hand, defendant no.3 has
admitted the execution of agreement for sell and the Power of
Attorney in favour of defendant no.11. But he denied the execution
of sale deed in favour of defendant no.11. Defendant no.3 has also
submitted that while exccuting the agrcement for sell it was
mentioned that this transaction will be completed after the decision

of sale transaction between him and defendant no.1. But defendant

X rk) 11 has fraudulently executed the sale deed in his favour without
“' agfvmg any intimation to him. The defendant no. 11 has supported to

f«the contention of plaintiffs. Defendant no. 3 also submitted that

mutation entry no. 7160 has also cancelled by Circle Officer
regarding entry of name of defendant no. 11 in the suit property.
Defendant no. 11 has produced copy of registered agreement to sell
bearing no.2050/2021 & 1862/2021, copy of possession deed
executed by defendant no. 3 in favour of defendant no. 11, copy of
status quo order passed in RTS Appeal No. 305/2021, copy of
application for complaint against defendant no. 1 given to Manchar

Police Station dated 28/07/2021 and 23/08/2021, copy of notice

sent by defendant no.3 to defendant nol.

23) The defendant no.11 has submitted that the defendant
no.l has started construction in plot no.6, but defendant no.1 has
submitted that he has not started any construction in suit property,
his construction is in the S.No.122/2 owned by him. Also, it is on the

i- record that the as there is dispute about the alleged sale deed
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executed by the defendant no.3 in favour of defendant no.1 and also
in the favour of defendant no.11. Defendant no.11 is claiming that
he is in possession of said plot on the basis of sale deed and the
possession receipt. On the other hand, defendant no.3 is denying the
execution of sale deed and the transfer of possession in favour of
defendant no.11. But the defendant no.11 has produced the
possession receipt about the same. It is also argued on behalf of
Defendant no.11 that description of property is not properly

mentioned in the sale deed of defendant no.1 but in his sale deed .J‘Jﬁ"
description of plot no.6 is properly mentioned. Though the defenda ‘i‘%qﬂ
Iw \}

no.11 is submitted that the defendant no.l1 has started the" W,
N, 4
construction and is trying to obstruct his peaceful possession. It is th X R
gungl d

record of fact that the neither the defendant no.1 nor defendant “"*m*j'
no.11 have their names in the revenue records of the said plot. Even
it is the admitted fact that the defendant no.11 was having
knowledge of existence of previous sale deed in favour of defendant
no.l. On perusal of notice issued by defendant no.3 about the
cancellation of transaction and the return of consideration amount.
But as per the contention of defendant no.1 that he has not received
the consideration amount as he has return the said amount to
defendant no.3. in support of his contention he has filed the the
account extract of defendant no.3. Therefore, in such circumstances
at this stage it can'’t be inferred that the defendant no.1 has started
the construction in said plot. Also, as per the prayer of defendant
no.11, he has not filed any document which shows that the
defendant no.1 is trying to transfer the said plot. Even the defendant

ne.1 is not having his name in the revenue records of suit property,
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therefore there is no possibility of transfer on behalf of defendant

no.1. As such, defendant no. 11 has failed to prove prima-facie case

in his favour.

24) On perusal of sale deed and correction deed executed by

defendant no. 3 in favour of defendant no. 1 it seems that defendant
no. 3 has executed the sale deed of area admeasuring 290 sq. mtr
from suit property and also executed correction deed in that regard.
Also on perusal of agreement for sell, sale deed, Power of Attorney
executed by defendant no. 3 in favour of defendant no. 11, it seems

that defendant no. 3 has exccuted agrecment to sell in favour of

_defendant no. 11 by mentioning the previous sale transactions

between himself and defendant no. 1. On perusal of sale deed, it

seems that on the basis of Power of Attorney, defendant no. 11 has

himself executed sale deed of said plot in his favour on the same day.
Though plaintiffs and defendant no. 1 are claiming that sale deed
executed by the defendant no. 3 in favour of defendant no. 1 is not

binding upon them but plaintiffs have failed to prove prima-facie

case in their favour.

25) [t is also argued on behalf of Defendant no. 1 that the
application of defendant no.11 is not maintainable as he has filed the
same under sec.151 of CPC. Also, defendant no.11 has not filed his
counterclaim therefore present application is not maintainable. In
support of the said contentions defendant no. 1 has relied upon the

ratio laid down in the following cases :

204
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1. AIR 1993 Pat 114 Munni Sao and Etc. Vs. K. D. Sharma and
others.

2. CMPMO No. 522/2017, decided on 29% Nov. 2018 by Hon’ble
Himachal Pradesh Shimla High Court.

3. AIR 1996 Bom 36, Prakash S. Akotkar and others Vs. Mansoorkha
Gulabkha and others.

4. (2000) 126 PLR 416 Banchan Singh Vs. Swaran Singh.

5. 2002 (2) AWC 1368, Satya Prakash and Anr. Vs. 1% Additional
District Judge and Anr.

6. AIR 1969 SC 938, Firm Ishar Das Devichand and Anr. Vs. R. B.
Prakash Chand and Anr.

7. Appeal (Civil) 4517 of 2006 decided on 17 Oct, 2006, Rohit Singh
& Ors Vs. State of Bihar.

26) On the other hand in support of his contention, defendant
no. 11 has relied upon the ratio laid down in the following cases :

1. 2010(3) ALL MR 872, M/s. Great Eastern Energy Corporation Ltd.
Vs. M/s. Jain Irrigation Systems Ltd. & Ors.

2. 1995 AIR(SC) 350, State of Maharashtra Vs. Admane Anita Moti.
3. 2010 AIR (SCW) 4860, Vinod-Seth Vs. Devinder Bajaj & Anr.

27) On perusal of case laws cited by defendant no.1 and 11,
no doubt that the court has power under sec. 151 of CPC to grant an
injunction against the other party. Also, while considering the
injunction application court has to consider the prime facie case,
balance of convenience and irreparable loss. But considering the
document on record and the fact of present case I am not inclined to

allowed the application.

205
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28) In such circumstances, balance of convenience lies in
favour of defendant no.l1 and he will suffer irreparable loss, if
injunction is granted. If plaintiffs and defendant no. 11 succeeded in
; \ proving that defendant no.1 is trying to carry out construction in suit

\
LT AN property and thereby trying to obstruct the possession, they will get

‘;‘;;_’,52‘ é}:
;"5%3 & ;protecnon by final decree. But at this stage, I don't think any

X zr: _}# - 2 ""irreparable loss will caused to the plaintiffs and defendant no. 11. In

g . ; .
e the result, 1 have answered point nos.1 to 3 in negatve and as to

point no. 4, I proceed to pass following order :-

Order

1. Application Exh. 05 and 37 stands rejected.

2. Costs in cause.

Place - Ghodegaon (Ml.f;.Mali)
Date - 18/01/2023 2nd 3¢, C.J.J.D & JM.EC,
Ghodegaon

T e
F e ‘:" o
omfared by | % e IrueCap

L S - f Asst. Supel !m.nl.
\;__.f,‘.-.. H_h-f" Civil Court Ghodegaon
s, et Tal.Ambegaon, Dist.Pune

23 s amg
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Assigned to B®Jt/ §. Civil Judge, Jr. Dn. & J.-M. F. C., Ghodegaon, Tal Ambegaon, Dist Pune
for disposal according to law.

—

i
- &&=
Ambegaon . . ;
Date: [/ /2021 C.J.J.D. & J.M.F.C. Ghodegaon, \\hx 4‘2"?’

Tal. Ambegaon, Dist Pune

ORDER
Issue Summons to the Defendants to appear and answer the claim and to file W.S. of his

defence, if any, within 30 days from the date of service of summons and for settlement of issue

and to produce all documents im his possessions or power, returnableon _ £ -/1+ =8

—
Armbegaon

Date 1 1 /1372021 C.J11D. &: J. MFC Ghodegaon
Tal. Ambegaon, Dist Pune
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- : MTR Form Number-6

GRN  MMO006871778202122 | BARCODE Il [N EITESUI IS0 BYMBEEMARZIMU NN | Date 29/09/2021-1506:21 | Form 1D

r
| Department  Dislricl And Sessions Court Payer Details

Judicial Stamps TAX ID (Case No.)

Type of Payment Court Fees Collected in Stamps IGR

PAN No.(if Applicable)

Office Name CIVIL COURT JR DIV N JMFC GHODEGAON Full Name Abhimanyu Baburao Shinde
Locualion PLIMNE
Year 2021-2022 One Time FIaUBluck“N_o. _
Account Head Details Amount In Rs. | Premises/Building
0030034801 Court Fees S;m; 1000.00 | Road/Street
~, ArealLocality Manchar
-

TowniCity/District

PIN 41110 |0)]5]|0

-_ & . Remarks (Party Details)

~ Abhimanyu Baburao Shinde v/s Sanjay Thorat and others

= To
) wigm 4 ¥
T

WY By 0,
Qo b

Amount In | One Thousand Rupees Only

| Total 1,000.00 | Words
Payment Details BANK OF MAHARASHTRA FOR USE IN RECEIVING BANK
Cheque-DD Details Bank CIN | Ref. No. 02300042021092925971| 007251263
Cheque/DD No. Bank Dale |RBI Date |29/09/2021-15:07:28 Not Verified with RBI
Name of Bank ' Bank-Branch BANK OF MAHARASHTRA 3
Name nf;;ch i _ - Scroll No. , Date Not V;nfied with Sur;il
Depa‘ﬂ;ne;}_t-lD : o Mobile No. - 9834349147

Page i1 Frint Date 29-09-2021 03:07:34
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Sl 50
| AUARASKTRA - Maharashtra Pollution%ontrol Board

BRI SguY A5 HE

Application for Consent/ Authorisation

Sir,
IfWe hereby apply for*

1. Consent to Establish/Operate/Renewal of consent under section 25 and 26 of the Water (Prevention & Control of Pollution) Act, 1974 as

amended.

2. Consent to Establish/Operate/Renewal of consent under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, as

amended.

dary Movement) Rules, 2016 in

3. Authorization/renewal of authorization under Hazardous and Other Wastes (Management and Transboun
emises as per the details given

cborlmection with my/our/existing/proposed/altered/ additional manufacturing/processing activity from the pr
elow.

T

< sent Information

UAN No: Application submitted on:
MPCB-CONSENT-0000169384 27-04-2023

Industry Information

Consent To: IIN No.: Submit to:

Operate SRO - Pune I

Type of institution: Industry Type: Category: Scale:
Industry 087 Dairy farms Orange S.S.
Location of Name of Local Body:

industry/activity/etc: .

Local Body Grampanchayat of Manchar

EC Reqd.

No

Whether construction-buildup area is more than 20,000 No

sq.mtr.(Existing Expansion Unit)

General Information

1 Name. designation, office address with Telephone/Fax numbers, e-mail of the Applicant Occupier/Industry/Institution Local Body

Address

Gat No -123/2A, A P Manchar Near Pimpalgaon Road, Tal- Ambegaon,
Dist- Pune,Manchar City,

Name
Mr. Sanjay Jijabhau Thorat.

Designation Taluka
Partner Ambegaon
Area District
Manchar Cily Pune
Telephone Fax

9960027140 0
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2.13) Name and location of the industrial unit/premises far which the application is made (Give revenue Survey Number/Plot number
name o Taluka and District also telephone and fax number )

Industry name
M/s. Akash Dairy Farm

Location of Unit Survey number/Plot Number
Manchar City Gat no- 123/ 2A

Taluka District

Ambegaon Pune

(b) Details of the planning permission obtained from the local body/Town and Country Planning authority/Metropolitan Development
authority/ designated Authority.

Planning permission Planning Authority

MSME Ministry of MSME

Name of the local body under whose jurisdiction the unit is located and Name of the licence issuing authority

Name of Local Body Name of the licence issuing authority
Grampanchayat of Manchar Sarpanch, Gramevak of grampanchayat Manchar

< 4
F=

3. Names,addresses witn Telephone and Fax Number of Managing Director / Managing Partner and officer responsible for matiers
connected with pollution control andfor Hazardous waste disposal.

Name of Managing Director Telephone number

Mr. Sanjay Jijabhau Thorat, 9960027140

Fax number Officer responsible for day to day business
0 Mr. Sanjay Jijabhau Thorat.

4 (a.) Are you registered Industrial unit ? Yes

Registration number Date of registration

UDYAM-MH-26-0068681 Jan 23, 2021

5. Gross capital investment of the unit without depreciztion ll the date of application (Cost of building, land. plant and machinery). (To
e supported oy an affidavit/undertaking on Rs 20/ stamp paper, annual report or certificate from a Chartered Accountant for piopases
unit{s) give esnmated higure)

-9ss capital (in Lakh) * Verified * Terms * Consent Fee
147.00 CA Certificate 5 75000.00

6. If the site is located near sea-shore/river bank/other water bodies/Highway, Indicate the crow fly distance and the name of the water
body, if any.

Distance From Distance(Km) * Name

SH/NH 2.00 Nashik Pune Highway
River 10.00 Ghod

Human Habitation 0.00 —-NA--

Religious Place 0.00 —-NA--

Historical Place 0.00 ~NA--

Creek/Sca 0.00 --NA--

bb Erter Lantude ana Lmgitude details of site

Latitude Longitude

19.00 73.94
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2. (3 Name and Ines
(a) Narme and location of the industrial unit/premises for which the application 1s made (Give revenue Survey Number/Plot numbear

" it i at 5
ame of Taluka and District also telephone ang fax number)

Industry name
M/s. Akash Dairy Farm

Location of Unit Survey number/Plot Number
Manchar City Gat no- 123/ 2A

Taluka District

Ambegaon Pune

(b} Details of the planning permission obtained from the local body/Town and Country Planning authority/Metropolitan Development
authority/ designated Authority.

Planning permission Planning Authority

MSME Ministry of MSME

Name of the local body under whose jurisdiction the unit is located and Name of the licence issuing authority

Name of Local Body Name of the licence issuing authority
Grampanchayat of Manchar Sarpanch, Gramevak of grampanchayat Manchar

ol

3. Names,addresses witn Telephone and Fax Number of Managing Director / Managing Partner and officer responsible for matiers
connected with pollutian control andfor Hazardous waste disposal.

Name of Managing Director Telephone number

Mr. Sanjay Jijabhau Thoral. 9960027140

Fax number Officer responsible for day to day business
0 Mr. Sanjay Jijabhau Thorat.

4 (a.) Are you registered Industrial unit ? Yes

Registration number Date of registration

UDYAM-MH-26-0068681 Jan 23, 2021

5. Gross capital investment of the unit without depreciation (ill the date of application (Cost of building, land. plant and machinery). (To
pe supported by an afhidayit/undertaking on R 20/- stamp paper, annual report or certincate from a Chartered Accountant for proposed
unitls), give esumated f qurel

yss capital (in Lakh) * Verified * Terms * Consent Fee

147.00 CA Certificate 5 75000.00

6. If the site is located near sea-shore/river bank/other water bodies/Highway, Indicate the crow fly distance and the name of the water

body, if any.
Distance From Distance(Km) * Name
SH/NH 2.00 Nashik Pune Highway
River 10.00 Ghod
Human Habitation 0.00 —-NA--
Religious Place 0.00 ~NA--
Historical Place 0.00 ~-NA--
Creek/Sca 0.00 —-NA--
fi Erter Lantude and Longituge details of site
Latitude Longitude

73.94

19.00
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' Does the location satisty the Requirements Under relevant Central/State Govt. Notification such as Coastal Regulation Zone

Nolification on Ecoalogically Fragile Area, Industiisl Location policy, etc. If so, give detalls

Location Approved Industry Sensitive Area If Yes, Name Of Area  Industry Location with
Area Reference to CRZ

NA No No NA

§.1f the site s situated in notified industnal estate,
Details

(a) Whether effluent collection, No NA
treatment and disposal system has

been provided by the authority.

(b) Will the applicant utilize the No NA
system, if provided.

(c) If not provided, details of proposed  NA

arrangement.
9
(a) Total plot area (in squear meter) (b) Built up area and (in squear meter) (c) Area available for the use of
treated sewage/ trade effluent for
# gardening/irrigation. (in squear meter)
3059 2750 309

10. Month and year of commissioning of the Unit.

2012-11-30

11. Number of workers and office staff

Workers staff Hrs. of shift Weekly off
15 3 8 Sunday
(a) Do you have a residential Ng NA

colony Within the premises
in respect of Which the
- asent application is Made
(b) If yes, please state population staying
Number of person staying Water consumption Sewage generation Whether is STP provided?
0 0 No

(c) Indicate its location and distance with reference to plant site.
Number of person staying Water consumption

NA 0

13 List of products and by-products Manufactured in tonnes/month, Ki/month or numbers/month with their types 1.e Dyes, drugs eic
(Give haures corresponaing to maximum instalied productien capacity '

Products Name and Quantity

Product vom Product Existing Consented Proposed Total Remarks
Name Name Revision

Milk processing  LLr/M Milk Pouch and 600000 600000 0 600000 NA

and dairy lose processed

products milk

(Integrated

Project)



Milk processing  Kg/M
and dairy

producls

(Integraled

Project)

Shrikhand 700

Milk processing Kg/M Ghee 500
and dairy

products
(Integrated
Project)

Milk processing  Ka/M Lassi 300
and dairy

producls

(Inteyrated

Project)

Products Name and Quantity

Product Name voM
NA —-NA--

14. List of raw materials 2nd process chenvcals with annual consumption corresponding to above st

‘snes/month or kl/mantn or numbers/month

¢

Name of Raw Material UOM

List Attached

15, Description of process of manufacture for each of the products showing input,

gaseous wastes, if any from each unit process.

Enclosed

Part B ' Waste Water aspects
16, Water consumgplicn for different uses (m3raay

Effluent
Generation

Purpose Consumption

Domestic Pourpose 1.5 1

Water gets Polluted 30 25
& Pollutants are
Biodegradable

Waler gets 0 0
Polluted,Pollutants

are not

Biodegradable &

Toxic

Industrial 0 0
Cooling,spraying in

mine pils or boiler

feed

Others 0

~NA-- 0

700

254

500

300

Quantity

0

Quantity

Treatment

Septic Tank &
Soak Pit

Primary +
Tertiary

--NA--

~NA--

700

500

300

Remarks

NA

NA

NA

NA

ated production figures, in

Hazardous Hazardous Remarks

Waste
No

Chemicals
No

Remarks

NA

Auto ETP Plant
Provided

NA

NA

17. Source of water supply, Name of authority granting permissien if applicable and quantity

nermittec

Source of water supply Name of Local Body

Local Body

Grampanchayat of Manchar

Name of authority granting

permission

Sarpancha Gramsevak of

Grampanchayat Manchar

output, quality and quantity of solid, liquid ana

Disposal Remarks
On Land for NA
Gardening

On Land for NA
Gardening

--NA-- NA

~-NA-- NA

Qauntity permitted

31.5

242



18. Quantity of waste water {effluent] generated (m3/day) 255 243

Domastic Boiler Blowdown Industrial Cooling water blowdown
1 0 0 0
Process DM Plants/Softening Washing Tail race discharge from
25 0 0 0

<19 Water budget calculations accounting for difference between water consumption and effluent generated.

5.5

20. Present treatment uf sewaye/canteen effluent (Give sizes/capacities of treatment inifs)

Capacity of STP (m3/day)

L:5
Treatment unit Size (mxm) Retention time (hr)
Septic Tank and soak pit 15 6

‘Present treatment of trade effluent (Give sizes/capacities of treatment units) (A schematic diagram of the treatment scheme with
inlet/outlet characteristics of each unit operation/process is to be provided. Include details of residue Management system (ETP siudges’

Capacity of ETP (m3/day)

30
Treatment unit Size (mxm) Retention time (hr)
CollectionTank-NT-FT-Primary 30 2

settler- FFT-PSF-ACF-SDB-TWT

&2,
(i) Are sewage and trade effluents mixed together? No
If yes, state at which stage-Whether before, intermittently or after treatment. NA

23, Capacity of treated effluent sump, Guard Pond if any.

Capacity of treated effluent sump (m3) NA

tfﬂ'uent sump/Guard pond details No NA
If yes, state at which stage-Whether No NA
pefore, intermittently or after

treatment.

24. Mode of disposal of treated effluent With respective quantity, m3/day

(i) into stream/river (name of NA (ii) into creek/estuary (name NA

river) of Creek/estuary)

(iii) into sea NA (iv) into drain/sewer (owner NA
of sewer)

(v) On land for irrigationon 1 (vi) Connected to CETP NA

owned land/ase land. Specify
cropped area.

(vii) Quantity of treated 25
effluent reused/ recycled,
m3/day Provide a location

map of disposal

arrangement indicating the
outler(s) for sampling.

Treated effluent reused /
recycled (m3/day)



23, (a) Quality of untreated/treated effluents (Specify pH and c02e563n of S, BOD,COD and specific pollutants relevant to the

industry. TDS to be reported for disposal on land or into streamy/river.

Untreated Effluent
pH

8.5
S5 (mg/l) 112
BOD (mg/l) 86
COD (mg/l) 240
TDS (mg/l) 950
Specific pollutant if
any
1 NA
Treated Effluent
PH 7.5
S5 (mg/l) 48
D (mg/l) 27
COD (mg/l) 78
TDS (mg/l) 912
Specific pollutant if
any
1 NA

Name

Name

Value

NA

value

NA

244

(b) Enclose a copy of the 'atest report of analysis from the laboratory approved by State Board/ Commuttee/Central Board/Central
Government in the Ministry of Environment expecled charactenstics of the untreatec/treated effluent

NA

26. Fuel consumption

Fuel Type vom

HSD Ltr/Hr

Ash content Sulphur content
» 0

Fuel Type voM

Briquettes Kg/Day

Ash content Sulphur content
0 0

27 (a) Details of stack (process & fuel stacks: I G. )

(a) Stack number(s)
1

(e) Fuel quantiy (Kg/hr.)

1.0

(i) Diameter/Size, in meters
0.15

(m) Control equipment
preceding the stack

(b) Stack attached to
Hot water generator

(f) Material of construction

M5

(j) Gas quantity, Nm3/hr.
0

(n) Nature of pollutants
likely to present in stack
gases such as CI2, Nox, Sox
TPM etc.

Fuel Consumption TPD/LKD
25

Quantity
1

Fuel Consumption TPD/LKD
25

Quantity
1

{c) Capacity

NA

() Shape
(round/rectangular)
Round

(k) Gas temperature °C
0

(o) Emissions control system
provided

Calorific value
0

Other (specify)
0

Calorific value
0

Other (specify)
0

(d) Fuel Type

Briquettes

(h) Height, m (above ground
level)

10

(1) Exit gas velocity, m/sec.
0

(p) In case of D.G. Set power
generation capacity in KVA



Provided

257

Provided TPM, Sox, Nox etc

(a) Stack number(s) (b) Stack attached to (c) Capacity

1 DG Set 125 KVA

(e) Fuel quantiy (Kg/hr.) (f) Material of construction  (g) Shape
(round/rectangular)

25 MS Round

(i) Diameter/Size, in meters  (j) Gas quantity, Nm3/hr. (k) Gas temperature °C
0.1 0 0

(o) Emissions control system
provided

{m) Control equipment
preceding the stack

(n) Nature of pollutants
likely to present in stack
gases such as Cl2, Nox, Sox
TPM etc.

Acouslic Enclosure TPM, Snx, Nox Acoustic Cnclosure

NA
245

(d) Fuel Type
HSD

(h) Height, m (above ground
level)
5

(1) Exit gas velocity, m/sec.
0

(p) In case of D.G. Set power
generation capacity in KVA

125

27. (B) Wircther any release of odoriferous compounds such as Mercaptans, Phorate etc. Are coming out from any storages of process

house.

NA

28. Do you have adequate facility for collection of samples of emissions in the form of port holes, platform, ladder\etc. As per Central

Roard Publication “Emission regulations Part-lll" ( December, 1985 )

Poart hole Yes Details 1
Platform  Yes Details 1
Ladder Yes Details 1

29 Quality of treated flue gas emissions and process emissions, Quantity of treated flue gas emissions
ang process enissions

Sr. Stack attached to Parameter Concentration mg/Nm3
No
1 NA NA 0

(5pecify roncentration of critena pollutants and indust y/prucess-specific pollutants stack wisc. Enclose
a copy of the latest report of analysis from the laboratory approved by State Board/Central Board/

sntral Government in the Ministry of Environment & Forests. For proposed unit furnish expected
characteristics of the emussions.

NA

Part - D: Hazardous Waste aspect

flow (Nm3/hr)

30. Information about Hazarcous Waste Management as defined in Hazardous Waste (Management & Handling | Rules 1989 as

amended in Jan.,2000. Type/Category of Waste as per

Waste (Annually) Schedule |

Cat No Type Qty
353 35.3 Chemical sludge from 100
waste water Lreatment
Max Method of collection Method of reception
In House In House
Method of transport Method of treatment Method of disposal
CHWTSDF CHWTSDF Send to CHWTSDF

Waste (Annually) Schedule Il

uom
Kg/M

Method of storage
Gunny Bag



31. Details about use of hazardous waste

Name of hazardous Quantity used/month 253]/ from whom purchased ~Party to whom sold 246
waste/Spent chemical

s 0 NA NA

32

a. Details about technical capability and equipments available with the applicant to handle the Hazardous Waste

NA

Enclose a copy of the latest report

b. Characteristics of hazardous waste(s) Specify concentration of relevant pollutants.
the ministry of Environment &

of analysis from the laboratory approved by State Board/Central Board/Cenlral Govl. in
Forests. For proposed units furnish expected characteristics

CHWTSDF

33,
Copy of format of manifest/record Keeping practiced by the applicant.
NA

x4

Details of self-monitoring (source and environment system)
NA

35.
Are you using any imported hazardous waste. If yes, give details.
NA

36.
Copy of actual user Registration/certificate obtained from State Pollution Control Board/Ministry of Environment &
Forests, Government of India, for use of hazardous waste.

MEPL Membership

3T
ssent treatment of hazardous waste, if any (give type and capacity of treatment units)
CHWTSDF

38, Quantity of nazardous waste disposal

(i} Within factory

0

(ii) Outside the factory (specify Jocation and enclose copies of agreement.)
0

(iii) Through sale (enclosed documentary proof and copies of agreement.)
0

(iv) Outside state/Union Territory, if yes particulars of (1 & 3) above.
0

(v) Other (Specify)
0

Part - E: Additional information



a. Do you have any proposals to upgrade the present sy52159rreatment and disposal of effluent/emissions and/or
hazardous waste.

NA

b. If yes, give the details with time- schedule for the implementation and approximate expenditure to be incurred on it.
NA

a0,

Capital and recurring-{o & M) expenditure on various aspect of environment protection such as effluent, emission,
ﬁazardous waste, solid waste, tree- plantation, monitoring, data acquisition etc. (give figures separately for items
implemented/to be implemented).

Capital cost O & M of pollution control facilities is Rs. 5 Lakh per annum

41,

To which of the pollution control equipment, separate meters for recording consumption of electric energy are installed ?
All installed

i
42.

Which of the pollution control items are connected to D.G. Set (captive power source) to ensure their running in the
event of normal power failure

All Connected

43, Nature, quantity and method of disposal of non- hazardous solid waste generated separately from the process of manufacture and waste treatment
Give details of areajcapacity avaiiabie in applicant’s lanuj

Type Quantity uomMm Treatment Disposal Other Details
NA 0 -NA-- NA NA NA

14. Hazardous Chemicals - Give details of Chemicals and guantities handled and Stored.
(i) Is the unit a Majot Accident Hazard unit as per Mfg.Storage Import Hazardous Chemicals Rules ?
NA

(ii) Is the unit an isolated storage as defined under the MSIHC Rules 7

(iii) Indicate status of compliance of Rules 5, 7,10,11,12,13 and 18 of the MSIHC Rules.
NA

(iv) Has approval of site been obtained from the concerned authority?

NA

(v) Has the unit prepared an off-site Emergency Plan? Is it updated ?

NA

(vi) Has information on imports of Chemicals been provided to the concerned authority?

NA

(vii) Does the unit possess a policy under the PLI Act?

NA
45 Briet delals of tree oot ationigreen belt development within applicant’s premises ( in hectors |
Open Space Availability Plantation Done On Number of Trees Planted

309 Square meter 101 Square meter(33 %) 50



Information of schemes for waste Minimization, resource recovery and recycling - implemented and to be implemented,

separately. 260 248

Will be donc as per MPCB quidelines

47

4

(a) The_applicant shall indicate whether Industry comes under Public Hearing, if so, the relevant documents such as EIA,
EMP, Risk Analysis etc. shall be submitted, if so, the relevant documents enclosed shall be indicated accordingly.

NA

(b) Any other additional information that the applicants desires to give
NA

(c) Whether Environmental Statement submitted ? If submitted, give date of submission.
NA

48.

I/We further declare that the information furnished above is correct to the best of my/our knowledge.

—— : ST Rp e
49

! "'e hereby submit that in case of any change from what is stated in this application in respect of raw materials,
p-oducts, process of manufacture and

treatment andj/or disposal of effluent, emission, hazardous wastes etc. In quality and quantity; a fresh application for
Consent/Authorization shall be made and

until the grant of fresh Consent/Authorization no change shall be made.,

50.

|/We undertake to furnish any other information within one month of its being called by the Board

Yours faithfully
Signature :
Name : Mr. Sanjay Jijabhau Thorat.
Designation : Partner

Additional Information

..r Pollution

Sr No. Air Pollution Source Pollutants APCS Provided Remark

1 DG Sel TPM, Sox, Nox, Acoustic Enclosure Ecofriendly DG sct
2 Hol Water Generalor TPM, Sox, Nox, APC Provided NA

Separate EM Provided No Other Emission Sources NA

Measures Proposed NA Foul Smell Coming Out No

Air Sampling Facility Details NA

D.G. Set Details

Description Capacity(KVA) Remarks
DG Set 125 Eco friendly DG Set

Hazardous Waste Generation

Hazardous Waste Quantity uom Treatment Disposal Other Details



?5‘3 Chemical sludge 100 Kg/M CHWTSDF Dispose through MEPL MEPI
rom waste water 2 6 1 (CHWTSDF) 249

tseatment

CHWTSDF Details

Member of CHWTSDF CHWTSDF Name Remarks
Yes Mah Fnviro Power Ltd,Pune Copy attached

Cess Details

Cess Applicable Cess Paid If Yes, UpTo
No No Jan 1 1900 12:00:00:000AM

Legal Actions

Legal Legal Record Of Company Legal Action Details Remarks
Action
Taken

Mo

Bank Guarantee Applicable: o
Annexure

Consent to Establish

Date Capital Investment(Crs.) Total Plot area(sq. mtrs.) Total Built up area(sq. mtrs.)
Jan 1, 1900 0 0 0

Consent to Operate

pDate Capital Investment(Crs.) Total Plot area(sq. Total Built up area(sq. CC/OC

mtrs.) mtrs.)

Jan 1, 1900 0 0 0

Application Details (Applied for Consent To Establish Expansion)

Date Applied For Capital Investment(Crs.) Total Plot area(sq. Total Built up

mtrs.) area(sq. mtrs.)

Jan 1, 1900 0 0 0
Remark/Present status and violation if any

Consent To Establish

Date Capital Investment(Crs.)

Jan1, 1970 0

Products Quantity(MT/A)

0

Consent To Operate

Date Validity Capital Investment(Crs.)
Jan1,1970 Jan 1, 1900 0

Products Quantity(MT/A)

0

Application Details (Applied for Consent To Establish Expansion)



e Capilal Investment(Crs.)

Jan1,1970 0 262 250

Products Quantity(MT/A)
0

Hazardous Waste Generation Categories C to E

Waste Name Quantity(MT/A)
0

Hazardous Waste Generation Categories Cto O

Waste Name Quantity(MT/A)
0

Hazardous Waste Generation Categories C to E(Expansion)

Waste Name Quantity(MT/A)
0

Effluent Generation Categories Cto E

Waste Name Quantity(MT/A)
¥ | 0

&
s W
w

Effluent Generation Categories C to O

Waste Name Quantity(MT/A)
0

Effluent Generation Categories C to E(Expansion)

Waste Name Quantity(MT/A)
0

Remark/Present status and violation if any



Thank you. Your payment has been successfully received with following details.

Transaction Receipt
Transaction Slalus:
Transaction Reference no:
Transaction no:
Transaction On:

Payment For:
{:‘_maﬂ:
ffl't?bbﬂe no:

Amount:

Suttess

YBOM1860566050
TXN2304003970

27-04-2023 15:33:16
MPCB-CONSENT-0000169384
prachiwagh2903@gmail.com
9960027140

75000.00 INR.

251
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AKASH DAIRY FARM 252

At.Post-Manchar,Tal. Ambegaon,Dist-Pune
Email-akashdairy@gmail.com Ph.(02133)226241

Ref No.

&3

Date: [ 20

FEASIBILITY REPORT OF WASTE TREATMENT FACILTIES

For

Auto Effluent Treatment Plant,
For Dairy Facility Capacity 50 KLD

FOR

M/s. Akash Dairy Farm

122/2/A, Manchar,
Taluka- Ambegaon,
Dist-Pune 410503,

Maharashtra
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AKASH BRIRY FARM ™

At.Post-Manchar,TaI.Ambegaon,Dist-Pune
Email-akashdairy@gmail.com Ph.(02133)226241

Date: | 20

~INDEX o

SR.NO. CONTENTS
| INTRODUCTION
11 OPERATION METHODOLOGY

UNIT SI’IECIFICATIONS

e e e ———

OPERATION AND MAINTENANCE MANUALS OF EQUIPMENTS :

1] EFFLUENT FEED PUMP

21 FILTERFEED PUMP - -
3] PRESSURE SAND FILTER |
4
5

ACTIVATED CARBON FILTER
1 FILTER MPV \

[ e sk
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AKASH DEIRY FARM

At.Post-Manchar,Tal. Ambegaon,Dist-Pune
Email-akashdairy@gmail.com Ph.(02133)226241

Date: / 20

INTRODUCTION

We, M/s. Aakash Dairy Farm. Shop No 3 Pimpalgaon Fata, near by Bail Bazar, Manchar,
Maharashtra 410503 are engaged in Dairy activity. As the regular different use of water is
being converted in to effluent.

The management is being highly environment conscious, decided to install the Effluent Treatment
Plant so that treated water from the unit will be environment [riendly.

The installation of Effluent Treatment Plant will help in to avoid the health hazards
generation due to Effluent and to recycle the treated waste water that in turn helps in keeping
healthy and clean environment. '

We, at conducted studies for effluent generation and the nature of the polluting agents
Following observations were made as regards the Flow and Effluent Characteristics. Thesc
were observed to be as under:-

EFFLUENT TREATMENT PLANT

The Effluent treatment plant proposed in the premises shall be a Continue process and is expected
to have a capacity of 50 m3 per day.

The cxpected process of treatment is as follows.

The confirmed parameters ol the effluent generated in the premises are as follows.

INLET PARAMETERS :

~ Sr. No. o ~ Parameters | values ___:

s L SN - S - B .
l pH 45-10 ‘

2. |cobmghe : | 2300-2500

"~ 3. | BODmglt T '_IJW-_I?OO—_i
4. | Oil and grease mg/lit 13-15

The expected parameters of the trade effluent after the complete Effluent treatment plant are as follows.
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" AKASH DAIRY FARM

l. Ambegaon,Dlst-Pune

e

255

At.Post- Manchar,Ta
Ematl-akashdatry@gmail.oom Ph.(02133)226241
Date: | 20
Ref No.
Anticipated Quality of Primary Treated Effluent:
“SeNo. 1 - Parameters — [ Values
I SE—— N A —— e e i I
. pH - 6.0-9.0
— 5 [conmglit B e e T
8 3. +B(il)_rn{,f/lh' B e L

. l_ A | (_).iﬁmd_érez_l;;c mgjli_i_ ——— . <10 _

e
2
o

PROCESS DESCRIPTION

The designed Water Treatment Plant is comprised of the following unit operation system.

41 Screening — coarse & fine screening

42 Effluent Collection

4.3 Neutralization and Flocculation
4.4 Solid Settling System

4.5 Filtration System

4 6 Treated Effluent (TSE) Storage

4.1 Screening

Raw LEffluent includes human waste from toilets, baths, showers, kitchens, sinks & so forth

that is disposed off via sewers. So the incoming raw Effluent is strained to remove all large

objects belore proceeding 10 the treatment plant. The Effluent is led to a manual bar screen

for the removal of floating coarse contaminants. A coars

or to Collection Tank to remove maximum possible fine particles lefl in the

should be kept below S ppm by regular monitoring.

this. Installed pri

process walcr. Oil & Greuse

e screen of 10 mm is being used for
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AKASH DAIRY FARM

At.Post-Manchar,TaI.Ambegaon,Dist-Pune
Email-akashdairy@gmail.oom Ph.(02133)226241

Ref No.

4.2 Effluent Collection Tank

Effluent after Sereening flows 0 the Collection

tank where the Effluent is stored. Collection tank

is designed to have adequate volume to encounter

the peak flow. The Effluent transfer pump

AT

ffluent from Collection

ion Tank ata unifor

installed wransfers the E
tank 1 transferred to the Necutralizat

installed with the system 10 cnsure uninterrup

4.3 Neutralization & Flocculation Unit

water {rom the Collection tank flows to the Neutralization

& flocculation tank. Floccu

concentration & it is mixed with the water. Agitators

shall be providcd in the flocculation tank for proper

mixing. ffrrom the flocculation tank. water flows into the

settling tank.

4.4 a) Tube Settling Tank

Tube settlers capture the settleable fine floc that

the tube settlers and allows the

settleable form. The tube setiler's channel col

! promotes the solids to slide down the tube channel.

ted functioning of th

lent is dosed at @ specific .

larger floc 10 travel to th
lects solids into a compact mass which

m rate. A stand by pump 1S also

e system.

Floccuiatt on
Basin

Peg—

escapes the clarification zone beneath

e tank bottom in a more
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AKASH DAIRY FARM

At.Post-Manchar,Tal .Ambegaon,Dist-Pune
Email-akashdairy@gmail.com Ph. (02133)226241

257

s

Ref No.

-i
.F\]
3
3]

_f-..ﬁ\i-
T

-
A
"

Date: /

4.8 Filtration System

Filtration system is installed to remove any remaining
suspended solids in the treated Effluent to ensure the
treated water quality to meet the discharge Standard
limit sct by the regulatory authorities. The Sys{erﬁ
comprises Pressure Sand Filter  Unil containing
filtration media. The media consists of different sizes
& grades of

filtration media layered one above other supported by layers of pebbles & gravels. It
also features a top distribution system for dispense the incoming water uniformly
throughout lhe cross section of sand filter & an under drain system for collecting
filtered water. During operation, the system needsto be backwashed periodically using

treated water to remove the accumulated suspended solids from the filter.

4.9 Treated Effluent Storage

The treated Effluent Effluent is pumped into the Treated Water Storage Tank for reuse.

i20
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AKASi'le]RY FARM 258—

At.PoEst-Manchar,Tal.Ambegaon,Dist-Pu ne
mail-akashdairy@gmail.com Ph.(02133)226241

Ref Mo.

Date: /| /20
PROPOSED ETP FLOW SHEET
Lime Alum poly
‘ Flash Mixer |
. . With i
Oil Separator Collection Tank |
Collection Tank L =1
B Se tler'l‘ank
“+—— -.-___-_________/
sludge
Clear overflow
| Sludge Drying
Beds
-
Filter Feed Tank
4.-—-——_.__.-—-—-_._.— e
Ps¥ ACF
—
\
Treated
Waler Tank
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AKASH DAIRY FARM 256-

At.Post-Manchar, Tal.Ambegaon, Dist-Pune
Email-akashdairy@gmail.com Ph.(02133)226241

Date: | /20
Ref No. §
SCOPE OF SUPPLIES %
l Sr.no. | Partlcular_s—_— e a Bl b, Ty Bl __Qt_n';ntlty | ‘
: “ 1| Cffluent Iifting pumps FEos S Savey i TN o ;
) ~ 2 [ Neutralization TANK — 1 1IN0 1
3 | Flocculation Tank —— | INo. ]
|4 ﬁA’FE}sYéﬁm_.'_—_'_—'_'——_'__'_'__'__ INo.
- \ 5 .- | DAF Feed Pumps 2 it s ces o gy manatd -
3 l 6 __Smﬂg?;ccirculalion pumps O 1 im0
% e | ‘e |
& ‘ 8 Sand filer AT I no. :
& 9 Carbon filter | no |
%5; ! T Plpmgandinin‘;:'s_—-__ S | lot |
L 1| Electric ric control panelﬁm—ng — 1 I'set |
7 [Agiator gearmotor ]
B [ |3____Bﬁu—dcm5t?n—_'_'_'_'_— [ st |
=% L 4 _,f\_(:icl_do_sfngsystgn e - "_J!F'__ I'set |
I IS | Poly dosmg,éy_sta e w __‘_ | set
[ 3 Instruments Seees———TT J[ | lot _ '
- N ———— e
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AKASH DAIRY FARM -*

Email-akashdaiw@gmail.com Ph.(02133)226241

_ Technical Specifications

r':v—\w.u.-:\l'_-l:\-c.].:rf'-‘-

No. of phases
o s0hz S "
S P et S W
Squnre'. cage induction motor 1

Klrioskan’ Luhﬂ CG

e, Horizontal, Centnfugal Se'.f
d Suction Coupled Pump.

Single Stag
Priming, En

Mﬁ_tE:Tial of Construction

e

9 Impeller

X ’P!?mﬁwm_: a
| | . 5

T Delivery casing

e “Carbonseel |

T[S PR 3
=§ e e ]
g e T |
— Vertical SRp————
et .

B '{

g [ Powerraing e |
[ e
IR W 3 !1
|

Maluml uf construclmn
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RefNo. | | Hovsine
\._- 9 Gear T
0 Shaft -
I e
Agitator
=W Type —
e e e

H sauage‘ﬁeai;&igﬁa; pump

i
-8 m3/hr

———Tezm ' |
— e —_-_,—_.—__,_-—_ B _'_._-_______._-—-—'-r-_-.___,_._.—-—'—'_'-— - - -
| hp I||
PR R PR PR
3 \ ¥
- 50 Tz ——T il o i|
- Squlrre'n | cage mducuon )n motor — _'\ .
J— e B
irloskar/ Lubi/ cG | 2
e - —— lI -!
Single Stage, Honzon tal, Centnfugal Self- |I :
e Priming, EN End Su Suction & Co_|,1;)_[§:(_i Pump. d_____l, |
r'| Mrnenai oﬁionstrﬁﬁson sl = asanll ol
\ 9 | 1mpeue7"' e '[Ei'”“’"" -
]II 10 De'lwery casing f\ Cl ' \'._
L _— e i — o — 1
|'| 1 l Shalt ‘\ Carbon slee'l l'l
2 l' Shalls'lccvc \I hron;r.c ||
| ]
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Ref No. Date: / /20 :
I_Siuil_ge_fﬂﬁr&ﬁﬁ&_?un?ﬁ" L St o \ :
J RS- [ S | f
I Flow 5-8 m3/hr | t

2. Head R "]_0-—15}1__’_—’_'_—_ S \ :

4 " S L RORER JY e R
|
|
l
|

| 4. No. of p_h-a;e_sn
‘ 5. | Frequency -
"6 | Moor
7. | Make
g |Type

“Material of Construction

- — F= 9
| Material o[(?unstructinn

—y—

| 9 | Imchcf -

i I_U_ _-1.| Delivery casin-g.'.
| | .

- 11 | Shall

12 | Shalt sleeve

-——

9 | Impeller

e —

1$Ip

50 hz

' E‘;c_]mrrel_cagc induction motor .

e m—— _ ,I

e

“Kirloskar/ Lubi/ cG
Single Stage ,Al_lb_rii;r\?al_,_(??ntfi_t-'u gal, Sell- ' \
Priming, End Suction Coupled Pump- ______%

I

-
|

10
1
: e
: Bcrasines
CFilter Pump e T _.__.___\
L | Flow C T [ emdfhr s |
Ca e LR |
|I 3. _.llPo-\.rvél_ o | llzf{p' |
| A No. of phases _ | 3 '
i TL s TFrequency _"__'_Sf)_hz_m'__'____"__—_'" o i:l
_ \ o [ Motor — Sﬁu_i'r_ré_lage_irﬁﬁéﬁ%ﬁ?;&" — |
- 2 —t e —Kiloskar - n
g | Type i RN ‘sﬁ@ﬁ:@,’ﬂ&&ﬁi&ﬁﬁ@ﬁéa‘r_"”"“{l

| Priming, End Suction Coupled Fump. .

_.—.__._.—_______._-——-___._._ :

*Il'c'l T
| ClI o T

| - i
| Carbon steel
| - e

| bronze
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Rt At T A

Sand F:lle_r o S Date: i /20
sha = Ruuoval ofﬁne sohds
2, = GEEPLJJ_FH":”# - F'll
= e —— Iy o —— .
3. Down flow |
- - - i ___F____,_____.J-—fﬂ,__,_, |I
A, 7 § m3/hr Ii
5. Vessel diameter —- | 350 mm e BNE o 1[
N s — i I, Sai T oo R
6 Vessel height 1650 mm '.~
3 Vessel MOC TP ' S 4

3.5/2.0 kg/em?
gom2______—

e

1 Operating préssure
P'res'sure drop across the

bed

0.7-1.2 kg/em?

it "
“Thrice in a day for 10-15 min

e

e
g kg/cm2
.l i

i “Frequency of back wash

_-__I_?.. I Structure _ mdncm with dish cnds N ﬂr;\ﬂ

\7 & P_viediz;_d ) _ ~—| Multi-grade “ade sand with riverbed gravels as . "M_\

- _\_ R o supponmg media - |

\l 14 rll Suction discharge | 40 mm Butlerﬂy va'Ne |'|

1| 15. H|l'Su~éﬁ.fie"{ i o ‘,l perforated sheet’ '! E— I"l

\r}\cuvated Carbon Fllter ____ o -____ i ,; - \\

| o 5 Duty — | Removal of f odor and ~d colour et |

[ 2 “'Il Make"“ — -'|I GEEPL i S o - 1,

s B et .

a4 Flow '"""\_fs'ﬁ?s_ﬂ?{'h e '\

i N '\I"\?E:sséi'di'ameier" o *5 '3'56_151}{"”" - H

e Ve height —gomm Sl —

1' it Vcsqcl MOC ' ' L'1.~RP e . _ T

\ 8 ”| Max. pressuu. ' Skycnﬂ - NS eal

|“ 9. |I Uperalll‘-t__ ) pressure _ [II 35!-, l}kgjcm'? s ol e
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Ref No. »
[ rossure drop acrossthe T
- 0.7-1.2 kg/em2 |
_FF";:EE'E‘_‘E;‘“_*‘.“:C—“_‘_‘”;‘S_I‘_ ik Thncc ina day for IW. o
——— | Vertical cylmdncal with dish ends. e
ol Actwdted carbon wnl_1 riverbed gra\rcls Jsas
| su Eonmg media - =

40 mm multiport valve
BT we s e

T, A e sl e =
perforated sheet

Diaphragm

0-6 LPH @ 4.0 kg/m2

i N Maie ik " Positive metering/Equ¥

2 Type
Protcction category “1pss mpRm——

R | LPH@40kg/1n2 - \

e

) _v -
;l_s ction Condition
<

|

ction dlsclmrge

3
4
s
lk(,
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Ref No.

.

7 [ MOC '

Ijo:'siqg_t;znk

Material of construction

"0 | Shaft

“Agitator

e

LDPE

Vertical

Sinlck

i b - L o8 ______._______________-—-_—___._.—______._.—-—-—-—'_'_
Agitator Gear Motor :
- s Remi/ Sudarshan C

Top flange mounting

IET N T L e
Flash mixer — 80 rpm

Power rating

- _Mulor

g8 _THousing_
9 [Gear

Model '
i B N
| Vertical

e e
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AKASH BAIRY FARM
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St — b

ot | Flow ['S m3/hr

A T T o2m e S }

| 3. | Power — e "; __ - '.l

I F&)._O?[_)HBSCS =713 et—— |
e - SRR _\

Frequency -

Squirrel cage induction motor

. Kirloskar \
. T I R SITL I
Single Stage, Horizontal, Ccnmfugal, Self-
o e | piiming, End Suction Coupled Pump- -
Material of Construction
9 e 'E:T“;"“"’f’*f_"“ — |

, _IE_pEHFer_
Eﬁv@@:ésfng_"f = o
el Carbon steel o

|

Shaft

_b?ﬂﬁ 7€ ) l

__Sh;fi _s.ﬂt‘.evc“

" BLECTRIC CONTROL PANEL

] Starters

e i )
Siemens |

2 Switchgears with
| appropriwicrating___— 45 e e ]
3 Accessories On/off push buttons, Indication lamp for ON,
trip, RYB, energy meter, etc
= e - — e e — i — — * S {
4 '| Box CRCA MOC with powder coating, wall mounted |
| 5 - -l)bor.mounl-ing"s' i Ma_iﬁ'_i?\zt-);ﬁer_.ﬁNKOFF SWilcll.,_éTllga_jil1g_()b_l;’_leTF ) ':

push buttons, indicators for ON/OFF, trip, RYB,
meie_r_s__ o
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Date: / /20

“IV. FAQS

Q.1. How to prime the pump?
Start and stop the pump intermittently with air cock mounted on the pump
open. Repeat until no air or mixture of air and water comes out of this cock.

When only water comes out from the cock, the pump is deemed to have
been primed.

Q.2. What to do with dried sludge?
To be handed over to Maharashtra Enviro Power Ltd.

Q.3. When there is requirement of the carbon change in carbon media filter?
After 5000 hr working,

Q.4. When filter requires backwash?

The oullet water from filter when shows turbidity then filter requires to do
Backwash by fresh water till all turbidity flushes out.
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Date: [/ 120
WATER BUDGET | _l
[-)_esc_riptionﬁ__ "~ Input Reason for loss Effluent —REE&( =
M3/day M>/day
Pro_cgss___— [ 45.00M Consumptionand T Industrial o
Evaporation Effluent
e L R Rl S
Industrial Cooling | Nil Consumption and |
' Evaporation | I|
'Gan-'déni_n_g R Nl i = -E;n;:n:l;tio;and Nil o I ) _ '.
Evaporation | Ii
| 4500 . 2000 | ;
m3/Day m3/Day m3/Day 1

i ustrial Effluent - 40 CMD (Proposed ETP Plant with 50 CMD
Capacity.) =
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rint : Udyam Registration Certificate https://udyamregistration.gov.in/PrintApplication.aspx?fudrn=FmhB70...

£ i

HITd TP ==

_ Government of India _ HAR, 99 U4 T SU

“HEH, 779 T HYIH A HATA .

waMinistry. of Micro; Smalland Madium..Ent_erprisas A

CR0, SMALL & MEDIUM ENTERPRISES

Oursmall hands to
make you LARGE

...l-

TYPE OF ENTERPRISE SMALL MANUFACTURING
UDYAM REGISTRATION NUMBER UDYAM-MH-26-0068681
NAME OF ENTERPRISE M/S AKASH DAIRY FARM
SOCIAL CATEGORY OF G "
ENTREPRENEUR ' s
NAME OF UNITS SNo. Units Name
1 M/S. AKASH DAIRY FARM
Flat/Door/Bluck Nu. | AT POST MANCHAR Name of Premises/ Building | AKASH DAIRY
Village/Town MANCHAR Block 1
OFHM];?&S OF Road/Street/Lane | PIMPALGAON ROAD TAL AMBEGAON | City PUNE
State MAHARASHTRA District PUNE, Pin 410503
Mubile 9921952051 Email: tambulimayur2015@gmailcom
DATE OF INCORPORATION /
REGISTRATION OF ENTERPRISE AR
DATE OF COMMENCEMENT OF

PRODUCTION/BUSINESS i
SNo. NIC 2 Digit NIC 4 Digit NIC § Digit Activity
1 10 - Manufacture of 1050 - Manufacture of | 10501 - Manufacture of pasteurised milk wheth, Manufactord

NATIOITICAI%IHSIN)[::SJSEY S foud products dairy products notin bottles/ polythene packs ete, (plain or M\:u“r:d] o
CLASSIFICA ) 2 32 - Other 3290 - Other 32909 - Manufacture of other articles n.e.c. Manufacturing
manufacturing manufacluring n.e.c.
DATE OF UDYAM REGISTRATION 23/01/2021

Disclaimer: This is compuler generated statement, no signature required.
Printed from hitps://udyamregistration.gov.in

For any assistance, you may contact:

1.DIC PUNE
2. MSME-DI MUMBAI

2f2 28/01/2021, 12:21 PM



